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Title: Regarding disinvestment of Centaur Hotel.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, on
behalf of our Party, I would like to draw the attention of the Government to
a very serious matter. The other day, during Question Hour, a question was
asked by a distinguished Member of the House from Shiv Sena, Shri
Chandrakant Khaire regarding disinvestment proceeds pertaining to
Centaur Hotel. At that stage, we did demand a comprehensive CBI inquiry.
In his reply, the Minister 1s on record saying that he did only the job of
disinvestment but the entire negotiation was done by the Ministry of Civil
Aviation. Therefore, he did not own the responsibility.

The story of Centaur Hotel is not a secret story now. In Mumbai, the land
cost at the market price -- I am not talking about the entire property — is
very high. The land cost which has been assessed is not even one-third of
the sale proceeds which is available. The Minister admitted that the Batra
Group did not agree to the reserve price bid. That is why, it was rejected.
Later on, again, they were brought into the picture without any de novo
exercise of the entire process of the disinvestment. Thereafter, within a
short span of time, it was re-transferred to Sahara Group.

The property of the nation cannot be treated in this manner which in my
view is a loot and a plunder. This is not only a scandal but also rocking of
the nation. The Joint Committee of Parliament is investigating the entire
matter relating to UTI and the stock exchange scam. Its report is expected
shortly. This particular deal of Centaur Hotel is not the only one of its type.
The cost of the per acre land in Khajuraho — the Member of Parliament
from that Constituency, Shri Satyavrat Chaturvedi is here — 1s Rs.2 crore,
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and 12 acres of land have been disposed of at Rs.2.5 crore. The land cost in
Udaipur is equally high. It was again disposed of very cheaply...
(Interruptions)

Sf. fasg HaR AearAT (Sfaror fieeh) : sreve wEicy, 39 AT &1 SIRT MmaR H
ISH Bl 9T 39 WR 89 B olifov| ... (FIgH)

Sf. Ygde yarg g (dumefl) : omd <2 & 9= H o 2| 1 U 6T Wl gH
uEd 96 X7 ... ()

SHRI PRIYA RANJAN DASMUNSI: It is not my contention that all the
hotels are earning profit. My contention is that the evaluation of property
including the land has not been done properly. If these are disposed of in
this fashion and below the market price even, then what conclusion shall
we draw? The Parliament is kept in the dark.

The other day, we heard that the Cabinet 1s divided on the issue of public
sector oil companies’ disinvestment. Now, we understand that they have
come to the conclusion to disinvest these public sector companies in total
disregard to the Act of Parliament.

This Act of Parliament, while nationalising companies like Caltex and
Burma Shell, made it clear that if any property is further invested
anywhere, the entire assets and everything should be disposed of to the
Central Government and none else. The Central Government can then
form another company where this property should belong. Now Shri Arun
Shourie, who 1s a distinguished Minister of this Government, 1s
interpreting things in his own imaginary way, ignoring the very Act of
Parliament, which is an insult to the Parliament.

Therefore, we from the Congress Party demand — of course other
Opposition Parties would have their say — that unless and until the
Government convinces the Parliament as to how the Act of Parliament can
be changed on the sweet will of an individual Minister or a strategic
partner and unless the Government comes up with a clear policy to the
Parliament and get clarification from the Parliament, the Government is
not allowed to encourage this loot and plunder in the name of
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disinvestment of the public sector oil companies. The issue of Centaur
Hotel and other hotels of the public sector, which have already been
disposed of, should be brought to the House Committee — or whichever
Committee you appoint — which shall look into the matter as to how the
plunder took place and who are the beneficiaries of the loot. This is my
submission.

If the Government is straightforward, has the capacity and strength to
accept this challenge, they should concede to our demand or else we draw
our own conclusion.... (Interruptions)

MR. SPEAKER: Dr. Vijay Kumar Malhotra, what do you want to say?

SHRI SOMNATH CHATTERJEE (BOLPUR): After getting a Cabinet
rank berth, he can reply for the Government; we do not mind it. Probably,
he 1s more articulate than many others.

MR. SPEAKER: He is appreciating you!

SHRI SOMNATH CHATTERIJEE : I am appreciating him. He is a very old
friend of us.

What I have been feeling is that these are very important matters agitating
all sections of the House. Members of that side are also very much agitated
on this issue. I am told that a very distinguished member of Shiv Sena in
the other House is giving a privilege notice. Therefore, this should not be
treated as a mere routine matter. On such a matter where the House is
agitated, should the House not be taken into confidence? As the Speaker of
this great institution, I am appealing to you. Should this matter not be fully
discussed 1n this House at least before such important decisions are taken?
These are very valuable assets of the Government of India and the people
of India. The people of India are the owners of these properties and assets.
They are being sold for a song. Private people are getting the benefits;
outsiders are getting the benefit and a new private monopoly is being
created in this country in place of the public sector. I would appeal to you
that the House should assert itself. We cannot be mere mute spectators
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when all these things are being done. We come to know of them through
newspapers. How can this happen? We oppose this. ... (Interruptions)

SHRI TARIT BARAN TOPDAR (BARRACKPORE): I want to say just
one sentence, Sir.

MR. SPEAKER: I will allow you one sentence after Dr. Vijay Kumar
Malhotra completes his submission.

... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: This Act of Parliament which was
made during the time of Shrimati Indira Gandhi, cannot be denied,
assaulted, and questioned publicly by Minister Shri Arun Shourie. Any
change to the Act of Parliament should be first explained in Parliament.

Sf. TIST HHR AT : 31=hel Sil, DIg Yae 3ATh el & Racls el o
Hhdl, HIs FoollTTel DHIH T&1 B Fehdl, Dl ATHRCICYAA DA Tal DR Ahdl
3R 7 wel b I8 | fhar S <@ 8, g8 fMerd TTed iR 9gfame 9 gl... (&
agr)

T HIIGY : I8 SAB! MU Bl

Si. IS HAR He@IAT : 37edel Sfl, 39 AMel IR dhs IR dHal 17 & 3y ot 9849
ATEd & I 989 B of, Iold 39d b &Y Aol U FdTol SSMT, Udh TTeld SoolTd
ST &, S DI 91 HALL . ()

2t RS g et @ 8% ST 3 UAT 6Rd &3 Al R BH I S el | I8 oI
2, I8 UeRR Jc 2l... (Fagr)

Sf. fIorg pAR AR ¢ B urdl 1. .. (Fagr)
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MR. SPEAKER: Let him complete, please. Please sit down.

sft e e « & urdl 7 @ fhaT| SN 9Tl 7 99Rn o) I8 99 2 £
S el A IR fHAr &R 317 &R 9 32 B, (Fae)

SI. YgdY ydIE 48 : I8 A9 99 @ &1 o Bl 3y AHRI Bl I 99 @ Bl...
RECIE)

Sl. IS PHR JeaiAT @ 3y "eigy, Hid IR HRIFRE, Fa®d! Yol ARk W I8
Hel T o {6 S Ry fedse & a1y S ad1 QNY, S IR 989 6N off
SEET, Wfh goi feagTaveHe &1 g <6l g1l ... (FgUM) S84 89 W 989
&I HiT IR IS Teld a1d I&i R el I W& o, .. (Fg9r)

SHRI PRIYA RANJAN DASMUNSI : Sir, I want your protection. We
gave notices on all the subjects and they are taken up by the BAC. How
can he refer to Parties? This is highly objectionable. This is not fair.....
(Interruptions)

Sf. fISTT HAR AEIAT : 31 #aley, sexe RaRRE @& 91d Pl 3R I ard
Fel, oIfh fodgTdvede & 91d T8l dall ... (FTIIM)

#ft oS et @ Sevd RaiRE Wt <o & geve ol 91d © 3R fSHgaveHe
Al <91 @ g DI 91d B ... (FIEr)

Sf. fISg HAR 7@ ¢ 3reger Sil, Al ge 3R Tad H dfedtd e #
DU DI WHRI B <A H IR I &1l | gU &, I+ bl 3R WRbRI & WY

§ el gyl ... ()

#ft oS S el @ srener waEley, Rraq ored ufeeld dder & SEICR-A STdTer
el 8% St R ST el S & w9 # 9917 MY, 99 99 SRISRN & I e
R

.. (Fd41)

MR. SPEAKER: The matter is very simple. It need not be made
complicated. There is no reason to make this matter more complicated. It is
a very easy matter. The Opposition desires that the issue of disinvestment
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should be discussed in detail. They also want that, whenever any
disinvestment is done, it should be brought to the House and thereafter, it
should be disinvested. That is what Shri Somnath Chatterjee has said. In
such matters, the House can sit together, discuss it and take a decision.

In the Business Advisory Committee, priorities of subjects are decided
unanimously when all of us are sitting together. The ruling party has no
objection for taking up this subject. If the entire Opposition and the ruling
party agree that the subject of disinvestment 1s so important that it should
be given priority, I am prepared to take it up immediately. I have absolutely
no objection. Let the issue be discussed.

SHRI PRIYA RANJAN DASMUNSI : Sir, I shall abide by your ruling.
But what will happen to the deal of Centaur Hotel which has already been
made?

MR. SPEAKER: You may raise that also during the discussion. Now, Dr.
Malhotra has got something to say.

Sf. faSTa $HR Ae@IAT ¢ srevg "aiey, fQoell # fISiell T UIdeEst &) 3§ 4 g9
HIS BUY B I gsl ... (agr)

eTel HBIGY : MMUDI SNl B HI AR &I &, 519 g9l &, 989 8, I9 sy

Sf. fIoT PR AT : e Jeiey, Afq # [ He I8 g, Al sHD! AL,
Sid N1 ol ST ... (FdEe)

SHRI PRIYA RANJAN DASMUNSI : Sir, the Centaur Hotel deal has
already been made...... (Interruptions)
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e HBISY : A1 S fArg &1 F=@ B A < B A foran gl H 39 R == Bl
S g
... (cT@em)

#ft oS g et - 9) fSagaveHe & S & foly Ueh Siige HACT a1 o,
fehd S g=i1 AW o gl ... (FagM)

IE.T HBIGY : 989 D SN dIfely 3R S ) 3MRIT oY & SS9 JHT oSy |

Sl. IS $UR @A : 3redet weled, el # [aSTell &1 UIZdegs & & HHd
3 Ife A Tre, d@1 GLA.MS. Bl S B bd Bl. . . (FTUE)

MR. SPEAKER: Please sit down. I have received a number of notices
from several hon. Members. Shri Naval Kishore Rai is waiting for a
long time to speak on his notice.

... (Interruptions)

MR. SPEAKER: On the issue of disinvestment, [ have already given my
ruling. So, nothing can be said on that issue now.
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SHRI K. YERRANNAIDU : Sir, I have an important point to make......
(Interruptions)

MR. SPEAKER: I am sorry, Shri Yerrannaidu.

... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANYJ): Sir, he has made an
allegation of Rs. 4000 crore against the Congress Party.... (Interruptions)

The responsible Chief Whip of the ruling party made an allegation against
the Congress Party that it has swindled Rs. 4,000 crore. He will have to
substantiate with proof or he has to withdraw the allegation. ...
(Interruptions) It is on record. ... (Interruptions)

MR. SPEAKER: I may request Members of both the sides that allegations
which cannot be substantiated need not be made by them.

... (Interruptions)

MR. SPEAKER: Please listen to me.
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... (Interruptions)

MR. SPEAKER: I will go through the records. If there are any objections,
which are allegatory in nature, will be removed.

... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, it should be
removed from the record. ... (Interruptions)

SHRI SATYAVRAT CHATURVEDI (KHAJURAHO): Sir, Dr. Malhotra
should either substantiate his allegations or apologise for it. ...
(Interruptions)

SHRI CHANDRA SHEKHAR (BALIA, U.P.): Sir, Shri Priya Ranjan
Dasmunsi raised an important question that concerns the whole nation. He
was raising the matter of policy. The Government, run by the majority,
cannot take a decision to sell away the property of this nation. Even the
House has to respond to people’s rights and aspirations in doing this thing.
If one Minister says that he has every right to sell away the property even
without the sanction of Parliament, then Shri Priya Ranjan Dasmunsi is
very much entitled to make this allegation or whatever you may say. ...
(Interruptions)

Sf. fIsT $HAR AT : ST el {6 ITH 984 < €8 ¢, 984 o1 @i Tl -,
(z@agrE) He made all these allegations. ... (Interruptions)
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eI HRIGY : HUAT AT T<RIER Sil Dl G| I T H8 L &, 9 A1 AT T G
it

... (Interruptions)

SHRI CHANDRASHEKHAR : I know how to help myself.

He has raised a matter of policy. He has said that it should be inquired into
or it should be investigated or discussed in Parliament. Dr. Malhotra has
said that in a particular case the Government of Delhi has taken Rs. 4,000
crore. ... (Interruptions)

DR. VIJAY KUMAR MALHOTRA : Sir, Rs. 4,000 crore were given to
the private parties.

SAD 3G HRWM 3Nl 2| H I8 FEl fh IR gaR s v I=i Uigde el &l
fean| ... (cgau™) fasiell &1 Urgdersst &) 3 2l ... (Jqum)

SHRI CHANDRA SHEKHAR : I am not hard of hearing. He said that Rs.
4,000 crore was taken by the Congress Party. ... (Interruptions) 1 have
heard it. ... (Interruptions)
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Sf. IS $HR @A @ IR &9R HIs BUAT Yrgde el &1 | fasredt &1 urg
deTgSl DY B [y TR BOIR BRIS ¥uY facell Masde o fad, S9® ek 9Nl ¢fc g3

gl ... (Faum)

SHRI CHANDRA SHEKHAR : Mr. Speaker, Sir, you should go into the
record. Dr. Malhotra 1s guilty of changing his statement. Such frivolous
statements should not be made in the House in defence of something which
1s against the interest of the nation. You are selling away the future of the
nation and you are guilty of it. ... (/nterruptions)

MR. SPEAKER: Shri Yerrannaidu, I have not permitted you. Please sit
down. I have already announced as to who will speak next.

... (Interruptions)

LT HBIST : Hoal AT Sfl, 3MMUh] 8 UIT bl IR o B S¥evd ol 2l 3y fSy|
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